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CENTRAL AOMINISTRATIVE TRIBUNAL P RINCIP AL BENCH

04 No. 633/ 1998

Vo

New Delhi: dated this the X/  dey of august, 1998,

HONSBLE 1 R.Se Re ADIGE, VICE CHAIAAN (A}

Rishi pal 5/o Sh..Rika Singh,

o Vill=Kazi Shora,
P.0 Hessmpur Buzurg, - _
Distt.8ijnore(Ur) . eesesfpplicant.,

(By adweate: shri U, Srivastava)
Mersus

Union of India through }

1. The f‘ederal Man‘agei‘,
No rthern Rallua/, Baroda House,
New Delhi.

+ 2o The nivisional Railuay Manager,

Northem Railuay,
. f‘!oradabad (ur) ese0se0 Respondents,

(By Adwecate: shri -R.L.Dhau.an)

SUTLMENT

HON*BLE fR. S, Re ADIGE _VICE CHAT MAN(A)}.

-

poplicant yho belongs to Se Cs mmunity

impugns his transfer from Chandur Siau to Bijnor,

2, I havs heard appllcant"‘ counsal shri U, Srl \nsta\

and respondents® counsel Shri  Rol. Dhawane

3e Shri Ohawan has very fairly conceded that
applicant’s transfer from Chandpur Siau to 3ijnor
was ordered pursuant ‘.tc the Tribunal(Principal Bench
New Delhi(‘Single)'s-ju doment dated 26.9.97\151 04
No+2244/97 Shri Rafique Us. G.M.Northemn Railusy

& Ors. directing respondents to. consider the
representation of shri Rafique for his transfer

From Bijnor to Chandour siau, A;apli;'cant being the
juniomolst - Trolleyman posted in Ch‘aﬁqjur Siéu has
been transferred to Bijnor to make room for Shri
Rafiquee Shri Dhswan has howsver montended thai':_, as both

Chandur siau and B8ijnor lie in up lState', this Behch
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has no jurisdiction to entertain the O A..

4, p{:plican_t“is essentially assailing the
manner in yhich respondents hauvs implenented the

Tribunal's (Principal(Singlé')'Bench judgment dated

'26. 9,97 in Op Noe2244/97., That judgment had noted

that shri Rafique's rep resentation was pending

with Res;;ondeﬁt Noe1 (GeM.Northern Railyay, New

Delhi) and the 04 was disposed of with a direction

to Respondent Nos1 to disgpose of that reprasentation‘ ‘
by a speaking cn:der”’"i":’}E In the pfesent 0a 2lso

Respondent No.%1-is GM, Northemm Railyay, New Delhi

who will have to take the ultimate decis‘ion in

the matter, and hence the plea of lack of jurisdiction

is reject ede.

5. ming to the merits of the 04 maﬁif‘estly
applicant has been displaced only to make room

for shri Raf‘ique; While Shri Rafique may no doubt
ha ve been facing hardship and incon venience uhile
Keeping his fanily at Chandour siau and coming to
Bijnor ewery day to attend to his duties, that
cannot Justify 'applicant'being displaced to make
room for him, sven if epplicant is the juwiormost,
unless such transfer is a plart of a general chain

of transferswhich des not eppear to be the cass

hearee

6o . In this connection shfi Srivastava has

in/vited my attention to '_Rai'l'uay' Board*s lestter

dated 24,12, 85 (Annexure-a/z) which state that subject
to exigencies' of service, enployees belonging to
S¢/ ST categories. should be transferred vary rarely
and for strong reasons only. It eannot be said -

that aspplicentts transfer merely to accommodate
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ghri Raf‘ique',is a reason so strong or to rare as
to justify the transfer . It wuld have been
another matter if ‘applicant's transfer- 'uas in
accordance with a policy decision,or a part of
a: genaral chain of traﬂsi’er, but that is obviously

not the case heres

7. In.the result, the 04 succseds and is allouwad,

Gpplicent®s transfer from Chandpur Sisu to Bijnor

" is quashad and Set asideyt No oosts,

( s. R.nDIuZ )
_ VICE CHAIM N (R).
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